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DYNAMIC MICROSTEPPERS LIMITED
CIN: L45206MH1985PLC036261
Reg Office: 506, Marahu Arcade, Above A Bank, Near Ganware Subhash Road, Vile Pare (Ezst) Mumbdr 400 057, Maharashira, India

AHMEDABAD | SATURDAY, 9 NOVEMBER 2024 Business Standard

POSSESSION NOTICE

HDFC Bank Ltd

Branch Address: HDFC Bank Lt

HDFC BANK

HOUSEHOLD GOODS

ident,
079-64807999

Date: 08/11/2024 Director DIN: 03115009

ATN INTERNATIONAL LIMITED
CIN : L65993WB1983PLC080793
Princep Street, 2nd Floor, Kolkata - 700072

Tel No.: 022-26842631 Fax No.: 022-26842631 Emal ic: Race Course, Vadodara-390007. Tel. Email Website ;wi iy
EXTRACY oF THE STANDALGNE UhAUBITED FOANGIAL RESULTS EOR THE QLARTSR AND HALF YEAR ENDED SEPTEMAER 30, 2024 TS, orstamio HDFCL Fhane No: 033-40022880); Feux: 9138 22540053
Amount in INR | | Amaigamation approvec by Han'vle NCLT-Humbai vide orcer dated 17th March 2023)under Sacuritzation And Reconsiucton of Fnancial Assets and EXTRACT OF UNAUDITED FINANCIAL RESULTS FOR THE QUARTER
‘Standalone & It & HALF YEAR ENDED 30TH SEPTEMBER, 2024 (Rs. In Lacs)
¥
S Particulars Quarter_endet Half Year ended | Year Ended witin || S Particulars
to. 30.00.2024 | 30.06,2024 | 30.09.2023 | 30.00.2024 | 30.00.2023 | 31.03.2024 s, charges ot il and /or realization No. (i’n?:i‘::d‘i ({:;“5 ml é"»‘”m‘) hpesie}
u e raud
] (Unaudie) | Unaudie) | Unaudied)| husitd) | (1 T o 5 Date of | Date of — rau
1 | Total Income from operations - - - - N Legal Heir(s)/ Legal D D. d < Description of Immovable 1 [ Total income from Operations 2.67| 11.84 7.04) 14.50
2 | Net Proft (+)/Loss for the period of Legal Heir(s) Legal ues; emand | Possession [ property(ies)/ Secured Asset(s) || [2 | net rofit/ (Loss)for the period
" :ﬁl;.; l:a(x E;fept\?galhaﬂd/or nE;I;Dmn;w tems)| (313430)| (874.364) |  (86.639) | (1,187.794) | (584,511) |(1,038.376) Representative(s) Notice | physical/ (before Tax, Exceptional and/or
et Prc +)/Loss for the perioc fore tax Extraordinary items#) (2.22) (a.62) (9.90)] (6.84)
(atter Exceptional andor Extraodinary tems) @13430)| (@74360| (@639 | (1187794)| (sast) |10seame | ||@) (b) (© ()] () ® 3 | Net Profit/ (Loss) for the period
4 | Net Profit (+)/Loss for the period afte tax 1 | MR, DEVANG RAMANLAL | Rs.1,86,631/ 8Nov. |FLAT - N-1003, 10TH FLOOR before tax (ater Exceptional and/or
| ter Exceponal ancor Exaadiary tms) (313.430)| (674364)|  (86.639) | (1.187.794) | (584511)|(1.038.376) THAKKAR (BORROWER) an szsnez';" 202 |DOVE DECK, TOWER-N. $. NO. Extraordinary itemst) @22) @ed| o (684
Total Comprehensive Income for the peri i 19 WYL {4 | Net profit / (Loss) for the period after
|(Comprising profit/Loss for the period (afer tax) MRS. MEGHANA DEVANG | Rs-4271,038/- PHYSICAL (11, P-2, OPP. PIONEER tax(after Exceptional and/or
. End 'l;\her: Compre‘m‘znswe Income (after tax)] 323;33433& 3!384738306;'.}! M{ggéﬁg& g4‘§87873&% 3(4523851;3[; (;4043383;33 THAKKAR respectively MEDICAL COLLEGE, NR. Extraordinary itemst) (222)) (462 (9.90) (6.89)
quity share capita 488, 488 488 488 488 468 ason AMERICAN SCHOOL OF|| |5 |Total comprehensive income for the
7 | e Ak S et ot s e o100 (| {‘eonme covtmmgang | 31 2028 BARODA, VADODARA - AIWA| | | peredComerang i (s o
8 | cting e gk (o . 1)) ROAD, VADODARA-390019. Comprehensive Income (sfter tax)] @2) @e)| oo (84
for continuing and discontinued operations- | | 665075598 5 | Equity Share Capital 157800 157800| 157800| 157800
e Gl 02 S8 63 8l 53] [ [ manesHenar Rs.15,65484- 26 Feb, | 8Nov, [UNIT- 83 PUSHPAK EXOTICA| |7 | Reserves excluing Revatuation
s - - VIRSINGBHAI BAMANIYA and 2023 2024 |S. NO. 33, OLD RS. NO. 17/, e
Tho above s 2 otact of he detaled ol of qurtsy uraustod Fanlal Fesls for o Qo and Hal Ve Encec 30082024 (BORROWER) Rs.56,344/- PHYSICAL NEXT TO PUSHPAK UPVAN,(| 5 | earnings per Share (of Rs.a/- each)
filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. respectively SIGMA COLLEGE ROAD, NR. (for continuing and discontinued operations)
‘The full format of the quarterly un-audited Financial Rosuls ale available on the websttes of the Stock Exchange (www.bseindia.com) and MRS. LAXMIBEN o HANUMAN PURA. AJWA Y i ©on| oy| oy o2
the website of the Company (www.dynamicmicerosteppers.com) MAHESHBHAI BAMANIYA | 3¢ o0 %70 3 % Shatel: o] w©on| won| e
Previous year's figures have been vegmuped/veanangad whevevev necessary to make them comparable. an., ROAD, VADODARA - 390019.
The above results, has been reviewed and recommended Commitiee and approved by the Board of Directors at its meeting (CO-BORROWER) Note : a) The above is an extract of the detailed format of Quarterly/Annual Financial
el o Gt Novmont 2024 2 pt Roguion 5 o SEB L ovgalons s Bcion Nohotement, R, 3075 174727 - 675457557 and Results filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing
For Dynamic Microsteppers Limited Obligations and Disclosure Requirements) Regulations, 2015, The full format of the
Place: Mumbai Sd/- Ashwin Shah 678359195 Financial Results are available on the Stack Exchanges website i.e.

SINCLAIRS

HOTELS & RESORTS

&

Extract of Statement of Profit and Loss for the quarter ended

“with further interest as applicable, incidental expenses, costs, charges etc incurred til the date of payment and / or realisation.

Furthermore, since the borrowers / Legal Heir(s) and Legal p:
du

www.nseindia.com, www.bseindia.com and www.cse-india.com and on the
Company's website: www.atninternational.in. b) The impact on net profit / loss, total
comprehensive income or any other re\evzn! financial item(s) due to change(s) in

in general that the Authorised Officeris of HDFC have taken

‘above in exercise of powers conferred on him/them under Section 13 (4) of the said Act read with Rule 8 of the said Rules on the dates
mentioned
The borrower(s) / Legal Heir(s) and Legal

herein above in pari the public in general are hereby
por

Borrower(s) / Legal Heir(s) L section 13of the Act, in
pect

Copies of d d the

id Borrower(s)/ Legal Heir(s) / Legal

d in the Statement o Profit and luss in accordance with
Ind-AS Rules/AS Rules, whicheveris applicable. By order of the Board
For ATN INTERNATIONAL LIMITED

5d/- Santosh Kumar Jain, Managing Director
DIN NO. 00174235

Place : Kolkata
Date : 7th November, 2024

Further, vide this Pubhc Natice s ssied n view o the fct it HOFG hes not been sbl to commuricae esabish cantst wih the
eir(s)/ her/t HD!

Attho tme o taking ove 1 ©). of HDFC has rawn
up an Inventory of personal belongings and househo go0ds witG tharain, copy whereo! can b colacted from (ha andersigned on any

In the circumstances, Notice is hereby given, to the said Borrower (s)/ Legal heir(s) / Legal Representative(s) to forthwith remove the
) " ¢

here of,fail i
Ideal vith it in the manner as may be deemed fit, entirely at the Borrower (s) / Legal heir(s) / Legal Representative(s) risk as to cost and

For, HDFC Bank Ltd.
Date: 08-11-2024 Sd/-

30th September 2024
®in lakh)
Quarter Quarter Year
< Ending Ending Ended
Eaicla 30.09.2024 | 30.09.2023 | 31032024
Unaudited Unaudited Audited
Total Income 1,181.69 1,031.46 6,512.59
Net Profit for the period before Tax 299.81 185.52 2,542.54
T = Regd. Office
Net Profit for the period after Tax 224.24 127.06 2,054.19
Total Comprehensive Income for the period 223.85 12589 2,052.60
Paid-up Equity Share Capital (Face value 2 2) 1,025.20 543.00 1,025.20
Other Equity (excluding Revaluation Reserve)
in the audited balance sheet as at
3lst March 2024 9,856.44
Earnings per share (of ¥ 2/- each)
(not annualised for quarters)
- Basic earning per share (2)* 0.44 0.23 3.88
- Diluted earning per share (3)* 0.44 0.23 3.87

Authorised Officer

C Bank Ltd. HDFC Bank House,

enapati Bapat Ma
CIN : L65920MH1994PLC080618, Website : www.hdfcba

FORMA
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Pracess for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
M/S. MEGHA INSULATIONS PRIVATE LIMITED

RELEVANT PARTICULARS
1| Name of corporate debtor Megha Insulations Private Limited
Date of incorporation of corporate deblor | 24-10.1994
‘Authority under which corporale | Registrar of Companies - Anmedabad
deblor s incorporated  registered
4 | Corporate Identity No. / Limited Liability | U74999GJ1994PTC023386
Identiication No. of corporate deblor
5 [ Address of he registered ofice and | Registered Office with ROC : Survey|
pincipal offie (i any) of corporate debtor| No. 144, Ghanghli - Sihor Road,
Ghanghii, Bhavnagar, Shor-364241
Address as per Order : A-fi/éh
Floor, Dada Saheb Flats, Kalanala,
Bhavnagar-364001.

Notes:
a) The above is an extract of the detailed format of financial results for the quarter
ended 30th September 2024, filed with CSE, BSE and NSE, under Regulation 33

GINNI FILAMENTS LIMITED
CIN : L71200UP1982PLCO12550
Regd. Office : D-196, Sector-63, Noida- 201307 (U.P.) India
EXTRACT OF UNAUDITED FINANCIAL RESULTS FOR THE QUARTER AND HALF YEAR ENDED SEPTEMBER 30, 2024
@

®

& [Insolvency datein
respect of corporate debtor

October 24, 2024 NCLT, Ahmedabad
Bench passed order and Order is
received by Interim Resolution
Professional on November7, 2024.
May 06, 2025 180 days from the
date of commencement of CIRP ie
November7, 2024,

7 |Estimaled date of closure of
insolvency resolution process

& [ Name and registration number of the
insolvency professional acting
as interim resolution professional

Mr. Rathin Amishbhai Majmudar

Regn. No.:
1BBUIPA-001/IP-P-0257612021-2022/13928

9 | Address and e-mail of the interim 604, Scarlet Gateway, Opp. RiveraAntilia,
of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. sl Particulars Quarter ended | Half y ‘year ended| Year ended resolution professional, as Corporate Road, Near Prahladnagar|
: e - : N 30092024 | 30062024 | 30092023 | 30092024 | 30.09.2023 |31.03.2028 i i X
The full format of the financial results are available on the website of the respective * Restoted) Restated) tegistered Wit the'Bosd G;':el“ Ahé“@eg::’:g‘&sﬂg'f
stock exchanges and on Company's Investor Information website Unaudited | Unaudited | Unaudited | Unaudited | Unaudited | Audited Mobile No.: 99747 17070
(www.sinclairsindia.com) 1 [Total Income from continuing operations (net) 9,336.03| 7.769.09) 8,362.40) 17,105.13| 16.630.13|  35,087.17| 10| Address and e-mail to be used for | Truue IPELLP
e < . 2 [Net Proft o) for the peiod from contnung [ GEL AL @905 (2150] (42929 comespondence with the interim | D-501, Ganesh Meridian, Opp. High
b) The 56 room hotel-Sinclairs Udaipur has commenced operations effective loperations (before Tax, Exceptional andlor resolution professional Court, S G Road, Ahmedabad - 380060.
3lst October 2024. [Extraordinary items) Email :
3 [Nt Prait floss) or the periad befor tax from 331.28) 277 q102.11) 1399.05) 12150 (3,000.89) cirp.meghainsulations@gmail.com,
By order of the Board continuing operations (after Excaptional anlor info@carathin.com
Navin + Extraordtiary fas) 11] Last date for submission of claims | 21 November, 2024 i.e., 14 days from
Place : Kolkata Chairman 14 [Net Pofit [ oss) for the period ater tax from, 756 255 96.37 0 82210 (262513 appointment date of CIRP order
% continuing operations (after Exceptionalandlor receivedon November7, 2024,
8th November 2024 DIN: 00273663 Extesordinary tems) i o - bbbl
5 [Net Proft o) befors tax for the perod fram 11,496.14) 280242 (5.928.39) d;:::m :":u:’s':'c:i;‘"‘yé:;;' op pre
. . . . discontinued oprations G -
Slnclalrs Hotels lelted 6 [Net Proft oss) after tax for the perod from 11,98250)] (279243 682432 ;‘i::?:éxx:: :’,:‘;:s:iyorj
y WEB discontinud operations
. CIN: L3101 1971PLC_028152 7 [Total Proit floss) for the period from continuing and 7.5 256 (L0B7.13| 031 (187033 (@449.5| 13| Names of Insolvency Professionals | Not applicable at present
Registered Office : 147, Block G, New Alipore, Kolkata 700 053 discontinued operations identified to act as Authorised
9007540781, e: cs@sinclairshotels.com, www.sinclairsindia.com ° & W e L Zan Ay U Ay
: 2 Loss) forthe perindand Other Comprehensive ncome (Three names for each class) B
9 [Total Comprehensive Income for the period [Comprising. 1007 238 (111488 1448 (2000.19] (3.425.08) 14 (a) Relevant Forms and 1) Webiin : htps:ibbi.gov.inlenhomeldownloads|
= . [Profit | (Loss) for the period (after tax) and Other ii) Physical Address: same as mentioned
Announcin g the opening Of Compreensiv Income (ater tax) in point 10 and
10 [Paid up Equity Share CapitllFace Valueof 10 sach) 856501 856501 856501 856501 8565.01] 856501 il ’ il i Email 1RP at: cirp meghainsulations@gmal.com,
11 [Reserves(excluing Revaluation Reserv) as shown in 10,896.59] (b} Detall o nihorz info@carathin.com;
the Audited Balance Shest of the previous year. available at E' wibslv}eutlé
\ r 12 [Earings Pr Shar of < 10/ sach rat aonuahsed) ot Applicab
ol ) Basic: continuing operations 001 1.05| 001 0.96] 13.07) N given that ompany Law the
29 UDAIPUR 5 Dited: continin operatirs 7T o 001 T commencement of a Corporate Insolvency Resolution Process of the Mis. Megha
Ay s 2 T T :«(sulat:fns Private Limited on October 24, 2%244 The order is received by
Interim i 07,2024,
o) Dioted: discontinsed operations 23] ] ©526] (680 " "’ e
Ideal venue for your conferences (T T — L el el | o of W NeghsInsuations it Liiad ar ooty cle
a o - - - - upon to submit their claims with proof on or before November 21, 2024 to the
o) Dited: contiuing & discontinued operations 001 (127 001 DD Interim Resol 0.10.

Located in the heart of Udaipur

56 well appointed rooms and suites

Royal Flavours — multi cuisine vegetarian restaurant

3500 sq. ft. pillarless banquet hall

Adequate parking space in double basement

b3

Sinclairs Udaipur, RK Circle, Punjawati, Udaipur 313001
For details contact : 9257035231 900754-0727 900754-0730 9830452752

lairshotels.com, b om

Tollfree no.: e
www.sinclairshotels.com

otes:
1 The above is an extract o the detaled format o the financial resuls for the quarter and half year ended September 30, 2024 fled with the Stock Exchanges undes
Reguation 33 of SEBI  Listing and Disclosure Requirements) Regulation, 2015, The fullformat of the financal resuls are avaiable on the Company's website

The financial creditors shall submit their claims with proof by eleclrunlc means
only. Al ther creditors may submit the claims with proof n person, by post or by

electronic means.

013. Consequenth a

)

30,2023 have been restated accordingly.
3 Th i . 2015 as amended time 1o tim and prescribed under Section 133 of the
17 Aet, 2013,

Afinancial creditor ging )

, as listed against the entry No. 12, shall

indicate its choice of authorized representative from among the three insolvency
professionals listed against entry No.13 to act as authorized representative of the

dlass [None atpresent]in Form CA.

tolimited review by the Statutory Auitors For and on behalf of the Board of Directors
GINNI FILAMENTS LIMITED

Sl

SHISHIR JAIPURIA

CHAIRMAN & MANAGING DIRECTOR

DIN: 00274959

penalties

false or

IP Rathin Majmudar
Interim Resolution Professional of

Mis Megha Insulations Private Limited

Place : Ahmedabad

Date : 09.11.2024

Regn. No. IBBI/IPA-001/IP-P-02576/2021-2022/13928

AFA Valid till 31.12.2025

CIN: L24112PB1981PLC031099

Oswal Greentech Limited

ice : 7" Floor, Antriksh Bhawan, 22, Kasturba Gandhi Marg, New Delhi-110001

Extract of the Unaudited Standalone Financial Results for the Quarter and half year ended 30" September, 2024

(Amount in ¥ Lakh

Standalone
N Quarter Ended Half Year Ended Year Ended
Particulars 30.09.2024 | 30.06.2024 | 30.09.2023 | 30.09.2024 | 30.09.2023 | 31.03.2024
i ited)| (L i ited) | (L i ited)

Total Income from Operations 1,495.92 1,584.63 1,136.33 3,080.55 1,829.55 5,560.09
Net Profit/(Loss) for the period/year (before tax) 502.41 554 51 (496.26) | 1,056.92 90563 | 1,052.67
Net Profit/(Loss) for the period/year after tax 393.87 467.31 (323.21) 861.18 577.58 637.19
Total C income for the p y
[comprising profit/(loss) for the period/year (after tax)
and Other comprehensive income (after tax)] 442.79 473.39 (323.21) 916.18 577.65 661.63
Paid up Equity Share Capital
(Face Value of ¥10/- each) 25,680.92 25,680.92 25,680.92 | 25680.92 | 25,680.92 | 25680.92
Other equity (excluding revaluation reserves)
as shown in the Audited Balance Sheet - - - - - |2,23,262.50
Basic and Diluted Earnings per share
(Face Value of 210/~ each) 0.16 0.18 (0.13) 0.34 0.22 0.25

stock exchanges under Regulation 33 of the SEBI (Listing O! and Disclosure

Note:-The above is an extract of the detailed format of the Quarterly and half yearly Slandalone Unaudited Flnanc\al results filed with the

2015. The full format of

Company's website www.oswalgreens.com.

Date:- 08.11.2024

the Financial results are available on the stock exchange website www.bseindia.com and www.nseindia.com and also on the

41 003 (Punjab)
swal@oswalgreens.com

For Oswal Greentech Limited
sd/-

Anil Bhalla
CEO and Managing Director
DIN: 00587533

50

years of
purpose
over
influence.

“\\5'\\\%5@}“&%

50 Years of Insight
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PURAVANKARA

ALEMBIC LIMITED
CIN: L26100GJ1907PLC000033

Regd.Office: Alembic Road, Vadodara 330 003
Tel.: 0265 6637000

Alembicy,

PURAVANKARA LIMITED
Registered Office: No.130/1, Ulsoor Road, Bengaluru-560 042, India Email: alembic. ''“’esm's@la‘e""mC coin
Corporate Identification Number: L45200KA1986PLC051571 Website:
Email: investors@puravankara.com Extract of of Financial Results
Tel: +91-80-43439999 | Fax: +91-80-2559 9350 for the Quarter and Half Year ended 30" 0
Extract of and lidated fi | results for the quarter and six months ended 30 September 2024 (% in Lakhs except per share data)
(€Crores, except share and per share data) ol
onsolidate
Particulars
ot o | Yeartodate | proyus Yeaer | Nesctodate Quarter Ended | Quarter Ended | Year Ended
Sl Quarter Quarter [Carmesponding| Previous
Vx| Pcoutars e it o] P2 | Sorfote WO e Gt | (2 | fOmiorte oo 30.09.2024 | 30.09.2023 | 31.03.2024
1300.2024[ 35,06.2024 | 30092023 | period endc| 602093 [31.03.702¢{30.08.2024| 30062024 | 3092025 | perod snded| 151,03 2024 .09. .09.2 .03.
(Unoioioa) | (Unousioa) | 30082024 53088229 ey {Unaucto] funucited) | funauctedy | 30062028 TAutod] i (Unaudited) (Audited)
[ Toat neoma romopersions s | drn | wis | oross | e [1weri] sl s | soss | visser| oo [z T s o O e T 2%
2 Ta (3241) | (1976) | (14.49) 52.17) (30.86) 2941) (478) 2152 (12.90) 16.74 (40.71) 88.24 g -
B (G241 | (1976) | (449) | (217) | _(086) | 2041 (78] 2152 (1290) | t674| G071 | ew2e Net Profitfor the period (before Tax, i S 10269
%] @) | (508 | (1069 | @ow) | @09 | 38| (70m| a7 | (22 | @] @eos | 420 Exceptional and/or Extraordinary tems) i
5| ) and — | T [ 1 | N o N p
& Net Profit for the period before Tax
other comprehensive_income (afler tax) @ran| (aze) | (1077) | @217) | (e257) | s40s| (toss) 1508 | (1148) | (479)| (2861) | 4239 i 8,183 5603 10,269
5 Euu.ly ‘Share Capital face value ? Sishare) 11858 | 11658 | 11658 | 11858 | 11850 | 118se| 11858 11858 | 11858 | 11858 | 11858 | 11856 {after Excoptional andior Extraordinary Rems)
7 z E : : 156820 z z E 176456 Net Proft for the period after Tax
@ | Eamings per €5 persn ised (after Exceptional andlor Extraordinary tems) el 5in 3287
Basic : (¥) (107 0.64) (0.45) o (097) 141) (0.71) 064 (047) (©o7) (123 178
Basic: (2) (00)| (063) | (045 | (1.69) (087 141] _©70| o0s3| 4| (o7 (123) 177 Total Comprehensive Incomel(Loss) for the period 8,984 6,334 20,890
Notes: Equily Share Capital 5136 5,136 513
2015, and v o Reserves (excluding Revaluation Reserve)
A For and on behalf of the Board of Directors of as shown in the Audited Balance Sheet of = 7 185,911
Puravankara Limited previous year
Abhishek Kapoor Earning Per Share (of 2 2 each) Basic & Diluted X 353 1046
ngalury Whole-time Director, CEO & CFO
November 08, 2024 DIN 03456820 Notes:
1. Standalone details:
Quarter Ended | Quarter Ended | Year Ended
30.09.2024 30.09.2023 |31.03.2024
FOR MsAReITIRI Do Aseaga1el 20T SITARIAG F o5 Aoz wls NsARA eceee o2, Partcuiar - e
INVITATION FOR EXPRESSION OF INTEREST FOR 2002 (51481) ofl 56 13(2) VAo 2f2ell (Audited)
MALIND PROPERTIES PRIVATE LIMITED -
‘OPERATING IN REAL ESTATE SECTOR A BENGALURU ' s"‘E'i(ﬂ) ot M2 3ell Meisaofl @1dl Bl v ong 254 (3) Income from Operations 11,869 7,301 20,687
(umm Regaiation SGA(1) of theluselveacy and Barkrupley Boed of s ol. (s) (w) (1) () Profit Before Tax 8,087 5,566 10,272
(Insolvency Resolution Process for Corporate Persons) Regulations, 2( 3
e e ) *[@e e ol - 504, licig FuiEhez, Mgl | 03102024 |5 1,64,68,958.241- (300 Profit After Tax 7,660 5143 9,289
- HL o.233 &l 234 wié, IIRA2 21, A5 535 ARG AV ASAS
Name of the corporate. de{)lot Malind Properties Private Limited 1. .‘,4 ) spifzybscer Slicig AR, A2 6oz oti2) 2Agicict 4 2. The above is an extract of the detailed format of financial results filed with the Stock Exchanges
Al BRIy Er N P (Aot vigerd i2sct) e S e ion e hdirah) under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations,
T T o o 2. 51w @ Rellegor e s, mid) o '; 2015. The full format of the financial results are available on the Company's website
o angalore - 560048 " 63 B RefleniT o :‘s:c “‘5 ) SAAIUS], e 1640202421 at www.alembiclimited.com and on Stock Exchange's website at www.nseindia.com and
N 15, 4%RUdt. o
RL of webshe www.bseindia.com N
4. Detais of pace where majorty of | Iggaluru Vilage. Attbele Hobl, Anokal Taia. wkae vl anilayRacet For Alembic Limited
fied assets ae located Bengalore 3. Bect @ 21wz s~
. Installed capachty of main producs/ | Holding JDA of a residental project wih 4. ittt Rlegaie o1 Place : Vadodara Chirayu Amin
services. sharing ratio of 67% (land parcel of 7.5 Acres s 3
in which 0.5 Acres is owned by the Company) 5. Rdleoud o arvre J]alB + 8" November, 2024 Chairman J
6. | Quantity and value of main il 6F Relleoisf dcoieri 292
products/ services sold in last. uigaR wasll spileyRsca
financial - e =
e o 2,'"9‘% s i 2. [Qlot As1602 of. NS oi. 11, ollel oi. 27, 28, 2595 vial | 03-10.2024 |3 473 64,471.05/- (3R SAHYADRI INDUSTRIES LIMITED
B. | Further detais Including last available | Will be provided on request sent to HLLASRMO00502842 2596, #%€l 58, Aogat Gos ils 945 535 ol ci A6 CIN L26956PN1994PLC078941
financial statements (with schedules) | cirp.malind@gmail.com 1. €] Melu srulsan diedaiell 2, aid Sz Wlcllat R22iet aa uRall RS2 219 39/D, Gultekdi, J. N. Marg, Pune-411 037
o oyarn byt et oy ez sosel s i, oisi danie Aot As, o1 Rt i1 wiz vai) 16.10.2024 T: 491 20 2644 4625/26/27, F: + 91 20 2645 8888, E: info@silworld.in, W: wwwisilworld.in
process are available 2. abau 2xxd] snufbal - 395003, 2RIdt. 2id EXTRACT OF STANDALONE UNAUDITED FINANCIAL RESULTS FOR THE
9. | Eligibility for resolution applicants | Will be provided on request sent to 3. 2lott 2] sulSa QUARTER AND HALF YEAR ENDED 30TH SEPTEMBER 2024

under section 25(2)() of the Code s | cirp.malindegmail.com

available at URL:

R e e R ]

(% in Crores unless otherwise stated)

A, e voryAiozt WA Refldsan AuieRlg ealol elal W2

it i)

3. At voegdeiost siddz Rellds
Waoacer

2regie 5 Suelos - wmENIE

-

Sz Eaieies] e

“

SIR2 Eaieiee goslReiered] ariv
a5l & dsn SWilde EaierR
alenda) geshilRe &2 d

SiRe EaierRa shile Ao oijsiilze
EdierRol ¥aillEa vavtelel Al o

«

U74999GJ1994PTC023386

10.| Last date for receipt of expression 25th November 2024 A 5 1 N i3 ) Jot(21) ot ctitofl 24} Shciat ({‘r e F“‘J“w 18] ofls B, Standalone Results
of nterest @1l Qt(21) ool 25wl ot yscielo] ook 12 52ct 2t el ol PRt @l 8601 B! Aete(2r) o
T Dot sl povnaT sy | 04 Decrer 2028 Cllot 481623 ol a1 59 (Sl (o) 1 R ardo i) yerds cofsc 52, el st 13(2) Bscr s Brieiderd | [ Baticulars |00 20, 20002021 5009 200 30002021 | 30.09.2028 3100200
prspecte esson soleans i el .
09th Decernbar 2024 220) v Ascapi el 8, (3 months) | (3 months) | (3 months) | (6 months) | (6 months) |(12 months)|
i 22 i ol 0 R 4 B e care, 4 o] 254 S () i s AT T T | S T e
TA4ih December 2024 1) i e2ifidc ciig) oflso Suclldal / delld Acia 8. A 2Net Profit /Loss) for the Period
T4 Bote of fssue of mormation To Decermber 2020 ol SR () sliploa g 53 252 s e il o 59 v Sl 261 o before Tax (before Exceptional
memorandum, evaluation matrix biithe ety S N & Extraordinary items) 268 16.80 5.26 19.48 2545 35.30
and request for resolution pars ‘5159 ol 3 i3l aszof st 13.f Qe s (5) ofl Borglon 2iecb, 3 {Net Profit/{Loss) for the Period
10 prospective resoluton appicarts Ui vl wa;}m s T -
| to prospec ton appi S i, s before Tax (after Exceptional
fon of Tt Jantary 2025
eohtongans i & Extra-ordinary items) 268 16.80 526 19.48 2545| 3530
16.] Proc o submit EOT 4 |Net Profit /(Loss) for the Period
Date: 09-11-2024 For Malind Properties Private Limited after Tax (after Exceptional &
Place: Bongaluru sl 1 caaipio 2wt 921 Bare) 3B AeieRol ud A A B 2 6 Extra-ordinary itame) 88|  asas g7 | anaz|  jase| s
Iam/wum/w pozszo/znzszozo/u-rm seciiell uAGiRa 8 -
KR g it amns| [S[oACTo o
‘Bangalore, Karnataka - 560061 WA : PEIYIE / YA Bigd AR (l0ss) for the period(After tax)
and other Comprehensive
Income (after tax)] 186 1252 385| 1430| 1894| 2633
& |Paid up Equity Share Capital
(Face Value of Rs.10/- each) 1095 1095 10.95| 1095| 1095| 1095
7 [Total Reserves (excluding
Revaluation Reserve) 362.36| 361.59| 34167 | 36236 | 34167 | 349.07
8|Basic and Diluted Eamings
Sy Per Share (of Rs.10- each)
eucfwfﬁs— daud PURAVANKA! (i) |Basic : 176 1141 347| 1348| 17.27| 2409
5 w20 1S S bfisa Al (i) | Diluted: 176 14 347| 1348| 1727| 2409
(woiicasil 216 dos2zil ol vs sfesa (ShilRe wlBa 2 PURAVANKARA LIMITED
eroalcasell Sxcupter MBaI) 2524321 205eH 2odalet § B6N) Notes :

(CIN: L45200KA1986PLC051571)

Registered Office: No. 130/1, Ulsoor Road, Bangalore - 560 042
Tel: 080 2559 9000/4343999

com Website: www.

Postal Ballot Notice

Members are hereby informed that pursuant to the provisions of Sections 108, 110 and other applicable provisions, if
any, of the Companies Act, 2013 (Act) read together with Rule 20 and 22 of the Companes (Management and
Rules, 2014 (Rules’), Regulation 44 of the Securities and Exchange Board of India (Listing Obligations
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and Disclosure 2015 ('Listing '), Secretarial Standard issued by the Institute
of Company Secretaries of India (‘SS-2’) on General Meetings, each as amended, and in accordance with the
requirements prescribed by the Ministry of Corporate Affairs (MCA) for holding general mestings/conducting postal
ballot process through e-voting vide General Circular Nos. 14/2020 dated April 8, 2020, 17/2020 dated April 13, 2020,
22/2020 dated June 15, 2020, 33/2020 dated September 28, 2020, 39/2020 dated December 31, 2020, 10/2021 dated
June 23, 2021, 20/2021 dated December 8, 2021, 3/2022 dated May 5, 2022, 11/2022 dated December 28, 2022,
09/2023 dated September 25, 2023 and 09/2024 dated September 19, 2024 (collectively the 'MCA Circulars') and any
other applicable laws, rules, circulars, notifications and regulations (including any statutory modification(s) or
thereof, for the time being in force), the approval of members of Puravankara Limited (the “Company”)
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is sought for the following resolution through Postal Ballot only by the way of remote e-voting process (e-voting):

TO CONSIDER AND APPROVE THE MATERIAL RELATED PARTY TRANSACTION BETWEEN PROVIDENT
HOUSING LIMITED, PURVA BLUE HOME VENTURES PRIVATE LIMITED AND KVN PROPERTY HOLDINGS

1. The above is just an extract of the detailed format of unaudited Financial Resuits for the quarter
and half year ended September 30, 2024, filed with BSE Ltd and NSE() Ltd. under regulation 33 of the
SEBI (Listing Obligations and Disclosure Requirements) Regulations,2015. The full format of the financial
results for the said quarter end are available on the website of BSE Ltd. at www.bseindia.com, website
of NSE Ltd at www.nseindia.com and company's website at www.silworld.in.

2. The above results have been reviewed by the Audit Committee and approved by the Board of Directors
at their meeting held on 08th November, 2024,

For SAHYADRI INDUSTRIES LIMITED

Sd-

SATYEN V PATEL
MANAGING DIRECTOR
DIN : 00131344

Place: Pune

Gujarat State Investments Limited

Date : 08th November, 2024
Registered Office: 6" Floor, HK House, Ashram Road, Ahmedabad-380009

(S
CIN : U64990GJ1988SGC010307

Extracts of unaudited standalone financial results for quarter and
half year ended on September 30, 2024
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nsdl.com and will also be to the BSE and NSE.

In case of any queries/ grievances conceming with voting by electronic means, you may refer the Frequently Asked
Questions (FAQs) for Shareholders and e-Voting user manual for Shareholders available at the download section of

(Rs. In Lakhs except Eamings per share)
Pursuant to the provisions of the Act and MCA Circulars, the Company has completed the dispatch of electronic copies & Three Months Ended Six Month Ended | Year Ended
of the Postal Ballot Notice along with the explanatory statement on Friday, November 08, 2024, thmugh electronic Nr; Particulars 30/09/2024 | 30/09/2023 30/09/2024 | 30/09/2023 | 31/03/2024
mode to those Members whose email addresses are registered with the C y ason (Reviewed) | (Reviewed) | (Revi Reviewed) | (Reviewed) | (Audited)
Friday, November 01, 2024 ("Cut-off Date"). 1 | Total Income from Operations (net) 13,500.80| 28,942.53 411.53| 1391232] 29.124.33| 30,340.08
The said Notie is also available on the website of the Company: www.puravarikara.comfinvestors, the relevant Ml e R I e B
section of the website of BSE Limited ("BSE"): www.bseindia.com and National Stock Exchange of India Limited TTNet Pmm/imss) Tor the period bafore @ T346134| 2888790 36200 1382334 20.040.18] 4269643
("NSE"): www.nseindia.com and on the website of National Securiies Depository Limited ("NSDL"): (after Exceptional items) et T T o ' !
www.evoling nsdl.com. Members who do ot receive the Postal Ballot Notice may download it from the 4 [ Net Profit/ (Loss) for the period after tax 11,955.01| 2554741 25871 1221372 25685.77| 41,020.79
above-mentioned websites. {afer Exceptona ems)
In accordance with the provisions of the MCA Circulars, Members can vote only through e-voting process. The voting 5 | Total Comprehensive Income for the period |  25,25843| 25547.34| 26164 | 2552007| 25068566 20738441
fights of the Members shall be reckoned on the basis of the equity shares of the Company held by them as on the [C:'“"B”S’"g:gg/ "é"ss) 'ﬂ::e Pe‘”w
Cutoff Date. Any person whois not a shareholder of the Company as on the Cut-of Date shall reatthe Postal Balot L e ErenElicrs
Notice for information purposes only. The detailed procedure and instructions for e-voting are in the | Paid up Share Capial 10327691| 10427691 ] 10427691 10427691 10427691 10427691
Postal Ballot Notice. AT — - - ~ - - - 25143278
The Company has engaged the services of National Securities Depository Limited ("NSDL") for the purpose of (excluding Revaluation Reserve as shown
providing e-voting facility to all its members. The e-voting facility will be available during the following period: in the Balance Sheet) as on 31.03.2024
8 | Security Premium Account Zl 5 = 7 2 z
Commencement of e-Voting period Sunday, November 10, 2024, at 9:00 a.m. (IST) 9 | Networth —re - 38122975 ‘221055-‘5 35:-97‘ 32 32»279-75 197056 [‘,5 255]"9 68
2 ™ N 10| Paid up Debt Capital / Outstanding Debt 322,757.00| 322,757.00 | 322,757.00 757.00| 322,757.00| 322,757.00
Ci of e-Voting period Monday, December 09, 2024, at 5:00 p.m. (IST) 71| Outstanding Redeemable mee.engm Shares .l J N B . -
Cut-off date for eligibility to vote Friday, November 01, 2024, 12| Capital Redemplion Reserve 520000 520000] 520000 5‘20093[ 520000 520000
13| Debt Equity Ratio 0.85 171 091 0.85 17 091
‘The e-voting facility will be disabled by NSDL immediately after 5.00 p.m. (IST) on Monday, December 09, 2024. 14] Debentive Redemption Rasarve 1 3 » - E E
B B 15| Debt Service Coverage Ratio NA, NA. NA. NA,| NA. NA.
The Board has appointed Mr. Nagendra D. Rao, Practicing Company Secretary (Membership No. FCS 5553, CP No. 16 | Inerest Service Coverage Ralio NA NA NA NA NA NA
7731) as the Scrutinizer for conducting the e-voting process in a fair and transparent manner. 17 Earning per share of Rs. 101- each
The Scrutinizer will submit his report to Mr. Sudip Chaneqee Company Secrelary and Comphanoe Officer of the Basic (in Rs.) 115 245 0.02 117 246 3.93
Company, and the result shall be announced within two tr f the e-voting period i.e. on Diluted (in Rs.) 1.15] 245 002 117 2.46] 393
or before Wednesday, December 11, 2024. The declared Results along with Scrutinizer's Report will be available Notes:
forthwith on the Company's website at www.puravankara.comiinvestors and on NSDL's website at 1.1 Regulation

52 0f SEBI (Listing Obiigations and Disclosure Requirements) Regulations, 2015, These financial results were reviewed by the
Audit Committee, and were approved by the Board of Directors, in ther respective meetings held on November 8, 2024. This
financial statement for the quarter ended have been reviewed by the Statutory Auditors of the company and have issued

www.evoting.nsdl.com or call on toll free no.: 1800 1020 990 /1800 224 430 or send a request at coin.
In case of any queries related to Postal Ballot notice or in case any member whose name appears i the Register of
Members/ List of Beneficial Owners as on cut-off date, has not received the Postal Ballot Notice, he/she may write to
investors@puravankara.com

By Order of the Board of Directors
For Puravankara Limited
Sd-

Sudip Chatterjee
Company Secretary
Membership No.: F11373

Place: Bengaluru
Date: November 09, 2024.

2 i iples laid o
Standards (Ind AS') - 34 Interim Financial Reporting, notified under Section 133 ofthe Companies Act, 2013, read together with
the Companies (Indian Accounting Standards) Rules, 2015, as amended from time to time, and other accounting principles
generallyaccepted n ndia
3. Thesbore naudited Standlone Financial Result forth uarterand hlyearnded on Septmer 30, 2024 are avalableon
(www.nseindia.

P
wherevernecessary.
For and on Behalf of Board of Directors
Gujarat State Investments Limited

Managing Director
DIN - 3632394

4 Year

Place: Gandhinagar
Date : November 08, 2024




